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Rejoinder has been filed by the petitioner today. It is pointed out by the
learned counsel for the petitioner that despite the interim order dated
8.3.2016,. restraining the respondents from disposing off the machinery or
any other fixed assets of the company, the respondent has disposed off the
cranes and wilfully disobeyed the order of this bench. The learned counsel for

the petitioner submits that he shall be filing an appropriate application in this

respect during the course of the day.
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